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to say that when there was a demand for converting
the All-India Radio into a corporation, it was
observed by some honourab'e Members opposite
that it would be taken up in any case because we are,
however discussing the Chanda Committee report in
this session. Therefore, I would like the honourable
Minister to consider this and before we adjourn,
these two matters have got to be discussed. Apart
from the Punjab Legislative Council Abolition Bill,
these two matters are vital and I think it has been
conceded by the Ministry of Parliamentary Affairs
and the Chairman in the Business Advisory
Committee. I would like these two items also
included in this session.

SHRI K. RAGHURAMAIAH : 1
would like to say that there is no question of
conceding or anything like that. All are important
discussions. It is a question of finding time now.

oft TroATery : AmE,  THg S
EIT® FO | T8 AT ATHTT F 3T A
A ETAFTE |

SHRI M. S. GURUPADASWAMY : I do not
want my friend .. .

» SHRI BHUPESH GUPTA: I have made a very
constructive suggestion.

- SHRI M. S. GURUPADASWAMY: I do not want
my friend to get away with this excuse (hat iherq is
no time. We have made it clear when we met that
time has got to be found during this session for these
two matters. Time has got to be found. There is no
question of it. If we have to sit longer, let us sit
longer ...
(Interruptions) SOME HON.

MEMBERS Let us sit' tomorrow.

KUMARI SHANTA VASISHT (Delhi): Why not
siton the 26th and -'7th ?

SHRI BHUPESH GUPTA: The
Minister should tell us when exactly the
Punjab Legislative Council Abolition

Bill is coming up. We have to get ready for. that. I
have suggested the Minister.-.' Salaries Bill be given
lower priority and in its place the' Punjab
Legislative Council Abolition Bill be taken up:
Within 1.5 minutes we y/ji\ have it passed.

SHRI MULKA GOVINDA REDDY : Sir, now
we will go ahead with tlie present work. We shall
discuss the other things on M*"'*>'-
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MR. DEPUTY CHAIRMAN : I think Members
have expressed their coi.cern about the various
subjects that they would like to be discussed in this
House. The honourable Minister has pointed out
that the Government is very hard-pressed for time
and we are also aware of it. It is difficult for us to
line) time as we are prolonging our discussions on
all kinds of matters.

MR. DEPUTY CHAIRMAN : Now

there are two important malteis that have been raised
by hon. Members and the hon. Minister has also
conceded that point. He has no objection if tnere is
time to consider them-the Punjab Council Abolition
Bill, the Salaries and Allowances of Ministers Bill
and one or two Money Bills. It is a question of
accommodating each other. If you want to ac-
commodate the Government, the Government would
also accommodate the House. If you want to uphold
the privileges of the House, you an finish that Bill
within 5 or io minutes. The Punjab Council
Abolition Bill can also be finished within io or 15
minutes. That way the business can be finished
without any difficulty. So far as the Salaries and
Allowances of Ministers Bill is concerned, it will not
be desirable to ask for its postponement. I think if
t'ne hon. Members sit on any day for about half an
bour longer, they can finish or dispose of all that
business. They can discuss all the important matters
as far as possible. The Government is prepare to
accommodate the House in discussing these
important matters but the question only is how to
find time.

SHRI AKBAR ALI KHAN (Andhra Pradesh) :
We can sit tomorrow.

MR. DEPUTY CHAIRMAN : That question will
be decided later on. We can give the maximum
possible time before we adjourn situ die, so that we
can discuss all the important matters here,
Therefore, I would request the hon. Members not to
be too much exercised over this matter and we can
proceed with our regular business now.

RESOLUTION RE. CONSTITUTION OF A
COMMITTEE OF EXPERTS AND MPs TO
CO INTO THE FAILURE OF THE
CENTRAL BOARD OF DIRECT TAXES IN
THE TIMELY COLLECTION OF TAXES
AND TO SUGGEST REMEDIAL
MEASURES—Contd.

SHRI R. K. KHADILKAR: Mr. Deputy
Chairman, I was dealing with certain observations
of the Public Accounts
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[Shri R. K. Khadilkar] Committee to
which reference was made by the hon.
Member. There is a feeling that I should try to
conclude as early as possible my remarks on
this Resolution. So I shall try to be very brief.
Hon. Members have made some valid points
but I will have to skip over some of them to
save time.

5029

Sir, there has been an increase in the
number of assessees from 9.26 lakhs to 27.08
lakhs over a period of io years on account of
economic growth in the country. There has
been an increase in the manpower resources of
the Income-tax Department but the same could
not keep pace with the increase in the
workload because as a result of extensive
survey programme of the Department, the
number of assessees more than doubled itself
during a short period of 4 years from 1962-63
to 1966-67.

The Department has taken certain
administrative measures and as a result thereof
34.21 Iakh assessments were disposed of
during 1968-69 which is more than the
disposals during the financial year 1967-68 by
8.65 lakhs. The arrear assessments carried
forward as on 1-4-68 numbering 23.30 lakhs
were reduced to 15.78 lakhs as on 1-4-69. At
the present rate of progress we hope to wipe
out the bulk of arrears by 31-3-1971.

Then, Sir, he has made one more important
point about the Bhoothalingam Committee.

st TIHATA : @T(EAFET ST,  HIT
wrE fafaa Az e w0 ?

SHRI R. K. KHADILKAR: Sir, I have got
to give the details. This is not a matter with
regard to which I can make any ofthand
observation.

The Bhoothalingam Committee  was
appointed to rationalise and simplify tax-
structure which has grown over period of
several years. The said Committee was not
appointed because of any mismanagement in
the system of direct taxes as made out by the
hon. Member. Such recommendations of the
Bhoothalingam Committee as were coitiMered
feasible have already been accepted by the
Government and implemented.

Then, Sir, with regard to fictitious arrears, il
is not correct to say that the arrears are
fictitious. It is true that some of the arrears are
on account of demands
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covered bv advance tax which is awaiting
adjustment, demands not fallen due,
arrecar demands disputed in appeals and'
or demands due from persons who have
either left India or have nil or insufficient
assets. For accounting purposes such
demands have, howevei, to be shown as
arrears till the adjustments oft account
of advance tax are made or reductions
are made in appeals or irrecoverable
demands are vrrtten of on the recom
mendations of the wvalidly constituted
Committees. With a view to present a
realistic ~ picture, the Department is
separately showing the figures of gross
demand outstanding as well as the net-
arrears. The net arrears exclude the
demands not fallen due, demand
awaiting adjustments on account of advance
tax paid ...

wft TSATTTor ¢ offwe, w1 oY argegT
TE 21 @ ¥ T T v @ gerr wiw fey
ata | # Ag T faw @ @ g e e
farx ST & 97 &1 SraT & w1g v At |

SHRI R. K. KHADILKAR: Sir, this is a
techincal matter and I cannot say anything
offhand. I have to give the exact position. It is
not an extempore speech. I know how to make
an extempore speech but I cannot afford to be
extempore here. I have got to be very definite
about il.

SHRI M. M. DHARIA: Sir, I would like to
draw your attention to rule 161. There are
three minutes more.

SHRIR. K. KHADILKAR:I am
trying to skip over something.
SHRI LOKANATH MISRA Sir,

what is this bullying from the other side? The
House is in possession of this Resolution. The
Minister is interven'ng. What is this bullying
tactics from the Treasury Benches ?

SHRI CHANDRA SHEKHAR : Sir, may [
make a submission ?

SHRI LOKANATH MISRA : Sir, Mr.
Chandia Shekhar must know the rules of the
House.

SHRI CHANDRA SHEKHAR: |
know the rules of the House.

MR. DEPUT CHAIRMAN You can

proceed with your point, Mr. Misra
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SHRI LOKANATH MISRA : Sir, he car,
get up any time in tlie Congress Party, not in
the Rajya Sabha. Sir, 1 find that the hon.
Minister is intervening and he has half an hour
and he is sticking to the time. In spite of that,
why is there so much bullying from tbe ruling
party? The time factor is there and the clock
cannot, Sir, go according to them, the Govern-
ment might go.

SHRI CHANDRA SHEKHAR: May
I make one submission, Sir ?,

off TTeme : wg Y faae § g
wfed arfeast Ay | 7 9% 2F AT
z fefm

SHRI R. K. KHADILKAR: Mr. Deputy
Chairman, as I have earlier observed,’ I am
trying to skip over many things. The hon.
Members have made certain points which will
be borne in mind for necessaiy action. I do not
have to go into details about them. For instance
Mr. Kulkarni has made some point. Then
another hon. Member, Mr. Momin, also made
some points. Shri Rajnaiain has also made a
point. I do not know whether he wants a reply
or not.

Hl TRATGO AT I8 AT H1 GRIT
rgi  fasar Sfadwr o

SHRI R. K. KHADILKAR: Then Mr.
Bhupesh Gupta also spoke something.

SHRI BHUPESH GUPTA: For goodness's
sake I do not want anything no reply.

SHRIR. K. KHADILKAR : If you
do not want any reply, I do not mind it.

Now I would like to conclude by making a
few observations in reply to the motion that
was moved and debated in this House.

I would in conclusion like to say that therg
has been no failure on the part of the Centra
Board of Direct Taxes in the collection of arrea
demands as such- The reasons for thg
accumulation of arrears are well known and al
possible legal and administrative steps havg
been taken to prevent the growth of arrears and
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improve the machineiy of collection. Thg
existing provisions of law are considered as
quite adequate to cope with the problem of
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ment, particularly in the administrative

machinery. The Government have therefore
decided to appoint a committee of experts to
review the working of the administrative
machinery in the Income-tax Department
particularl/ w'th a view to increase its
effectiveness for tackling the problems of
disposals of assessments, arrears of taxes and
black money. Looking to the nature of tlie
problems

SHR1 BHUPESH GUPTA : Mr. Chavan
has come.

SHRI R. K. KHADILKAR : ...it would be
better to have only a committee of experts
which could suggest ways and means for
streamlining the administrative machinery and
increasing its effectiveness. I would like to
make finally one observation that in
appointing the committee all the suggestions
made here would be kept in rnind while
drafting its terms of reference. One more word
and I shall conclude.

SHRI BHUPESH GUPTA
please.

SHRI R. K. KHADILKAR: Now you will
have to bear with me. I am concluding before
ten minutes. You have taken more. Now, Sir, |
made certain observations in the beginning
and one word J have to say regarding them to
conect myself. The Prime Minister has
authorised me to -tate categorically that the
carpet, which was presented by the local
people during the Prime Minister's visit to
Afghanistan, has been retained as official
property. 1 say this because reference was
made to it.

No more

st vt ¢ A, caTEE W%
AIET |

SHRI R. K. KHADILKAR : Please let me
finish. I am not yielding.

SHRI RAJNARAIN It cannot
unchallenged. The photo is still with me.

Wt gugenfa : I Sy QfsT
ga¥ Iz Ffgaw |

SHRI R. K. KHADILKAR: It has been
retained as official property duly entered in the
records as such. Thee is no question of any
member of th? family retaining it. It is to be
used only if necessary and it is retained fo;' use

£0

arrears of taxes. We are, however, aware of tbe | 4 official ' property at the official residence of

fact that there is scope for improve-

the Prime Minister.
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Al vwAvEw ;- i, 0w e sy nwAnwe o A, @ wiEw”

gaer #3ifwd | ofiwq, garer 1 AT
ar | ag fe st @t gfea o &
mia 7% off, 7z fFaFw &d qv 781 A
Fg oAt w12t q% faqn a1 § 5 “aw
BN FT AwAT 37237 0idr 03 @
frgy &ifmar i ' 91 9% F1Q (&AuS
difaar iy # foar #v gl ot v

faar 1 o 77 w1 IwEmE A Y
wIYT AL AT !

oy gomawfa o wr &E 0 ag oA
g AT fFar

ot emrme ¢ 7 fwar 7 9w

fafaezT Fr wifEfmaw WIw g
AEF & ) ST ATEIT FY 99 AR § wg
srew fafreer smww ad %0, ®
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¥ 7@ ST | A AT EW S g AR
fafezT a1 Faisw

| st guAAeafd ;s AfsT o

ot wwArerer ;o gHEE W RET F
g fag 1w v oaew fafawms
afrar o Y F T L A 3y wE
wrgen ¢ & Aifaar S frasi s s
TE, frasr sowa ¥ Sl & fows @w
qrandr E, savT i@ T ! wy
T arzd fafafex 5 amdvass faar &
T 4% a1 H W@ qaig A7 wER F )

AT ag T FEHTA A & 198
i dwr st ! ozEe wafafed w@i wgl

At mmar o (fagis) o owar oang
aor Fidr w7 fEmTa-fra@ aR A 7

SHRI R. K. KHADILKAR : I would like to
clarify. He has said about Soniya. But that travel has
not taken place at Government expense—number
one. Number two, no foreign exchange was released
for her a'r.y time. Number three, she went in the
Prime Minister's special plane. jyo oiher thing wts
used.

aft ot ZEAr s A AT
fpama w0 =g 2 0 W sy Al
w1 fegma-femm  @ft 59 & wAwr @A
% foad dare

st gramuafa ;g0 437

oy erwArme c saiE gurd; Ar 440
tagImR TR ...

MR. DEPUTY CHAIRMAN : Mt Lokanath
Misra.

SHRI RAJNARAIN : We will discuss it on
Monday.

SHRI LOKANATH MISRA : Sir, in spite of my
co-operation at all times with the hon. Members of
the House I am extremely sorry today for the way
some of the hon. Members wanted this discussion to
come to an end, because they wanted theii own game
to start at their own time. (Interruptions.) While
speaking on that I will have my say. I donot say that
now.

Sir, the hon. Minister, .who. intervened prior to
me, has given a very evasive reply to the debate.

[THR VICE-CHAIRMAN
AKBAR ALI KHAN) in the Chaiij

(SHRI

Number one; I had made” certain allegations
against Mr. Jagjivan Ram, the new Congress
President-elect. Since he is very close friend and an
associate political aily of Mr. Bhupesh Gupta, I am
reminded of one slogan given by Mr. Lenin. Mr.
Lenin at one time gave the slogan : Worker* of the
world, unite. You have nothing but your chains to
lose.

SHRI BHUPESH GUPTA: My friend should not
display his ignorance. This slogan was given long
before Lenm was born by Karl Marx, in the middle
of the nineteenth century.

SHRI LOKANATH MISRA : I stand corrected.

SHRI BHUPESH GUPTA : Ask hirn to speak
about Gayatri Devi, the Maha-raj of Gaikwad nnd
people like thena.

THE VICE-CHAIRMAN (SHRI AKBAR
ALIKHAN) :You mustbe happy that he is
quoting Karl Marx.
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SHRI LOKANATH MISRA : Mr
Bhupesh Gupta, you must be happy tha'
am at least quoting one of" the devils.
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SHRI BHUPESH GUPTA : I strongly
protest against this thing. Marx is not
ary devil.

SHRI LOKANATH MISRA : No, no, I
mean Communisms.

SHRI BHUPESH GUPTA : Nobody should
be called a devil, certainly not tne
communists. You would not have iaid this
about Lenin—I know—unless it was slip of
the tongue.

SHRI M. PURKAYASTHA (Assam) : Sir,
he canot say Lenin is a devil. He must
withdraw it.

[Interruptions)

SHRI LOKANATH MISRA : Mr.
Yajee does not understand the proceedings of
the House. That is my misfortune.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : You addrews me please.

SHRI LOKANATH MISRA : Now that Mr.
Bhupesh Gupta is one of the closest allies of
the ruling party we are waiting for the day
when Mr. Jagjivan Ram, as Congress
President, would give this call to this country:
Tax-dodgers of the country, unite. Yon have
nothing but your arrears to lose. It may come
very soon, probably in the Bombay session of
tlie Congress.

SHRI BHUPESH GUPTA : On a point of
order, Sir. If they are lax-dodgers, how they
lose the arrears?

(Interruptians)

SHRI LOKANATH MISRA : This is the
only slogan that we can expect from Mr.
Jagjivan Ram.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : Let us come to the
Resolution.

SHRI LOKANATH MISRA : Mr. Jagjivan
Ram is the subject-matter and I am on the
same subject. Why should I come.to the
subject? When there is a comment from the
Chair I take it very seriously. Now you ask me
to come to 'he subject. I am in the subject
itself. Mr. Jagjivan Ram is one of the main
subject-matters in thjh discussion.

[19 DEC. 1969 ]
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SHRI SHEEL BHADRA YAJEE: -Al* the
time you are talking against Shr Jagjivan
Ram. It has become your occupation.

SHRI LOKANATH MISRA : I wish God
gave you a little more wisdom Eo follow the
proceedings; I pray to God for the purpose.

Sir. there are constant interruptions and you
should npt insist hereafter that my time is up. |

Wi wamaEe o ofiR, AR SR
91T 49 f@@red | They are Minis-
ters; they arec not private persons,
JAYAR T A B FT A q0E @ FE
3% A%l sEm 1 OO EEFT

s St fase o o gEET AT HEY

fferd, guwr @ew wmra &fad

] ,' & (Intrrru/di'm?) e

. B N

am not going to sit down. If there are

interruptions, no interruption would go

unanswered— 1 tell you Sir,—and that has
been my stand all tlie time

SHRI SHEEL BHADRA YAJEE: Then I
shall also make personal attacks.

SHRI LOKANATH MISRA
whom ?

Against

SHRI SHEEL BHANDRA YAIJEE :
Against you.

THE VICE-CHAIRMAN ..(SHRI
AKBARALI KHAN 1 : No interruptions
please.

SHRI LOKANATH MISRA : What else
can I expert from him ?

THE VICE-CHMRMAN (SHRI AKBAR
ALI KHAN ) : He should be allowed to
speak without interruptions.

SHR1 SHEEL BHADRA YAIJEE t They
are speaking anything and eveiy-thing against
Shri Jagjivan Ram' 'arid against Shrimati
Indira Ghat'di.

SHRI LOKANATH MISRA : You must.
give me protection, Sir. against these
inttrruptionr.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : T have given you protection.



5037  Constitution of a

Committee of Expels & MPs

SHRI LOKANATH MISRA : Sir, he is
giving me the warning that he will attack me
personally. 1 cannot expect anything better
from Mr. Sheel Bhadra Yajee. This is all I can
say. But I would again repeat for the hearing
of Mr. Sheel Bhadra Yajee that once Shri
Jagjivan Ram becomes the Congress President
at the Bombay session, the ideal slogan for
him Would be this : Tax-dodgers in this
coimtrv, all of you must unite under me, and
you won't have to pay your dues as I was not
bound to pay. Why do you talk of Swatantra
Party all the time ? You tell what you have to
say about me.

St YA g7 0T F1 AL FH
ATAT 6 T0T  Ffawrdr g v g
AN HON. MEMBER: Which Congress.

SHRI LOKANATH MISRA : Every body
knows which is the Congress which Mr.
Jagjivan Ram heads. You don't Itave to clarify.
You might do it if you like on a personal
explanation.

Now, Sir, Mr. Jagjivan Ram's case was one
of the most important things that I brought out
when I moved the Resolution but I am
extremely sorry and I am extremely dis-
satisfled with the reply given by the hon.
Minister because he even did not touch the
fringe of the subject. I do not know if he had
that instruction from the Prime Minister or his
Government or his colleague, Mr. Jagjivan
Ram. Mr. Jagjivan Ram, who is the guilty man
would naturally like to avert it somehow and if
you have done it.

SHRI R. K. KHADILKAR: Sir, with your
permission I would like to clarify. As I have
said I wanted to give a very detailed reply to
every point that was made but there was certain
amot»nt of pressure and so I skipped over.

SHRT LOKANATH MISRA : But if the b:
idc is missed in a marriage, then there is no
marriage. Mr. Jagjivan Ram was almost the
bride of the show.

SHRI R. K. KHADILKAR: Wc¢ are more
concerned with the administrative machinery
for the collection of direct taxes than with Mr.
Jagjivan Ram.

SHRI LOKANATH MISRA :1 am
as mitch concerned with the administrative
machinery as with tax evasion by Mr. Jagjivan
Ram. I am very categorical

[RAJYA SABHA j

to go into the failure cf 5038

Cential Board of Direct Taxes

about it. Mr. Jagjivan Ram as a Minister had
certain duties and responsibilities and he still
continues to be a Ministe r in this Government.
It is a matter of great shame that we are sitting
with him here. He is a tax-dodger but all the
same he has the same advantage of sitting with
me as a co-Member and a colleauge here in
this House. He should have resigned long time
ago. I am extremely unhappy ; I do not
understand how the Prime Minister even now
allows him to carry on as a Minister, a
responsible Minister. He is supposed to be a
top leader in the Congress Party. I am ashamed
of this thing. That is why I called him...

SHRI SHEEL BHADRA AJEE : You are
all reactionaries. You only ...

SHRIR. K. KHADILKAR: May I

poinl out to you, Mr. Vice-Chairman, that the
matter of Mr. Jagjivan Ram's tax payment and
other allied matters were explained on the
floor of the House? After the expjanation is it
permissible for any hon. Member to call him a
tax dodger ? All the evidence has been placed
before the House.

SHRI LOKANATH MISRA : Sir, I can
tell you ...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : You can reply but what the
Minister is saying is that the matter has been
cleared and that he has paid the tax.

SHRI RAJNARAIN : Clear for whom?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : Cleared in the House.

o\ TraArae ;o AT #1 fFerT q@
oA T vE TAATALR |

SHRI LOKANATH MISRA : It may have
been clear for Mr. Khadilkar and with the
sharp intelligence that he has many things
may be more clear to him which are not clear
to us.

SHRI S. S. MARISWAMY (Tamil Nadu) :
Sit, en a point of order about your ruling.
When a particular case has been presented by
Government it may be clear to cetain chelas
like Mr. Sheel Bhadra Yajee but it is not
necessary that I should feel convinced about it.
Unless I feel convinced personally you cannot
force me that I should agree with those people.
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SHRI LOKANATH MISRA ! Mr
Jagjivan Ram has been assessed ...

SHRI SHEEL BHADRA YAJEE.You
are reactionary.
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SHRI LOKANATH MISRA : Do you
understand what reactionary means?

SHRI SHEEL BHADRA YAJEE: Why
are you making a peronal attack on Mr. Jagjiva
Ram ? 1 will start right from Mr.
Rajagopalachari and I will attack all tfjon.

Wi rwArene : #iwg, e sfiave
AT FY F AE Ty g ?

JTRATYA (i AR AqA &)
& e a;‘Ti‘ | '

ot TR  FE i d W awm
a2 A w &+ gara faaer fadeq
& &1 IART I3 |

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ): I do not like these interruptions
please.

SHRI SHEEL BHADRA YAJEE: Have
they got a monopoly to speak ? I object to
tha*. He is making a personal attack and I am
going to attack also. You must check them.

St TSN : A GHAT UEEH g
fufaeet &7 1 2w fafaee< 7 o7 395
qfages &1 weaqr w4 |

SHRI LOKANATH MISRA : Mr. Sheel
Bhadra Yajee should either behave or you
should turn him out of the House. He must
learn or else he must be tunred out because he
is a perpectual nuisance.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : No, no.

SHRI SHEEL BHADRA YAJEE: You are a
nuisance. If I am a nuisance, you are Nuisance
the Great.

SHRI LOKANATH MISRA : You are a
nuisance to the House.

SHRI SHEEL BHADRA YAIJEE: You are
not a gentleman.
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SHRI LOKANATH MISRA : Sir, it is

difficult for any gentleman to function in the
House with persons like Mr. Sheel Bhadra
Yajee here.

Sir, I was talking bout Mr. Jagjivan Ram
and whatever may be the provocation
provided to Mr Sheel Bhadra Yajee. I will
have to talk about him, because I think it is
one of my duties.

SHRI SHEEL BHADRA YAIJEE: If you
attack Mr. Jagjivan Ram who is our leader, I
will attack you.

SHRI LOKANATH MISRA : Sir. is hs
howling or is he talking ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : You arc paying too much
attention to Mr. Sheel Bhadra Yajee.

SHRI LOKANATH MISRA : Butif
somebody is shouting all the time or suppose
a plane takes off, can we talk to each other ?
He is making a sound much greater than the
sound of a plane.

SHRI SHEEL BHADRA YAIJEE:| Your
Swatantra people are blackmarketeers, tax-
dodgers.  The Swatantra Party is
reactionary.

SHRI LOKANATH MISRA : Why do you
talk of my party ? Say Lokanath Misra is ?
tax-dodger and you prove it if you can and I
shall immediately apologise. Say whatever you
want to say about me but don't bring my party.
I challenge you to prove that I have not paid
my tax.

(Interruptions)

SHRI SHEEL BHADRA YAIJEE : Nothing
against you. But I will attack you because you
are making personal attacks on ...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) i Mr. Yajee, I do not like that
anybody should go on interrupting like thi;.

SHRI SHEEL. BHANDRA YAIJEE r
You must check him, Sir.

THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN ) But I see that your
interruptions are continuous.

SHRI SHEEL BHADRA YAIJEE : Sir, you
should check them; otherwise | will continue.
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THE VICE-CHAIRMAN (SHRI i AKBAR ALI

KHAN ) : But you must \ help me to check him.

SHRI MULKA GOVINDA REDDY : Sir, Mr.
Yajee should be pulled up. He should not be
allowed to interrupt like this.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN ) : Now you continue, Mr. ~ Misra.

SHRI LOKANATH MISRA : I am extremely
grateful to you hecause you have given me
protection.

ot qAW I FT (e ARer) o AW
9T A% AET AT | 7g fqww @
il T dmara fog s s 8,
o fquz 97 star fF aefr wrador w4y,
WEIRA T ATAT, FH1 grIA ¥ 497 ML
FTaafgid .

w¢ wiAdm "z

oft 2a@ Tw gt gf
AT IW AT ...

ot TwArEmy ;g At gE § At
fee € & war wmafa &

{t IMA I FL: ITHATSAS WEIRA
wg Farat st i ard o€ wr &3 A fgara
T ST O AT A sy fwar @ L.

-

ot @ NW wI G 7F AT AL
g A1, SIS W ST A 45 9 417
FeRin SHET @ed (Far § | AT A
F1 -3 Y faar o g 1 39w 413
AT ITF AW AT MW FOE FAA 7E
FY TRATH FIA AT A Arwarg fag
M 7 gorE &\ ug % famm ¥ & &l
g afew widw 1A FY TEATH T T
fqd strarst FA@ & (Juerruption)
§ Fuaarere werEa & frdar wem fw
ag war {(ww 1 gz wr @y ?
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st e o gEd s A
qrEee AIF AT AT 7 :

SHRI LOKANATH MISRA : There was no
point of order.

Sir, I was talking about Mt. Jagjivan Ram's
conduct as a Minister in evading taxes. Mr. Jagjivan
Ram had not filed his income-tax returns for ten
yeas! ...

AN HON. MEMBER : Eleven years.

SHRI LOKANATH MISRA: Yes; for

eleven years, fully knowing that he wa.s
contravening the laws of the courtry. As I said last
time, like Mrs. Mala Sinha he could not have
concealed himself in the ba th room for all the
eleven years because there have been definitely
registered letters and other letters from the Income-
tax officers to him. Even in his absence there would
have been a full-fleged office because he was a
Minister all the time, either Minister of Agriculture
or Minister of Labour ...

SHRI NIREN GHOSH (West Bengal): Sir,
time is up. Fifteen minutes are over,

SHRI LOKANATH MISRA-: It is for
the Chair to decide. Sir, I have, not talked even for
five minutes; there have been so much of
interruptions. Let me finish by 3 o'clock.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN : 1 shall give you five minutes more.

SHRI LOKANATH MISRA: No; 3

o'clock. Now, he did not submit his returns for 11
years and thereafter he was caught. He was caught
not because he voluntarily submitted his returns but
he was caught as any other culprit, any other tax-
dodger in the eountry, like Mrs. Mala Sinha who
[was caught. But Mrs. Mala Sinha vsas asked to pay
a fine of something like Rs iii lakhs out of Rr.. 22
lakhs but Mi. Jagjivan Ram, because he enjoyed
certain privileges, certain facilities as Mini-ter, the
Central Boird of Taxes or the Commissioner whoever
is the officer . ..
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Interruption)
ot qrav Tag |wordt: w0 fpar &
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it Ferar difsra
(Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : Sit down please.

SHRI LOKANATH MISRA : Even il" ull
of you are on your feet. I am not going to sit
down. You may all of you keep on standing.
The way they behave, you ask them to behave.
It is the ruling party. They have to set an
example. They are going beyond all limits.
They must know how to behave. Unless they
behave there cannot be any peace in this
House nor can the House continue with its
deliberations. Therefore, Sir, if anybody is to
be snubbed, it is the ruling paity and its leader.
Where is the leader ? He is missing today.
Now, Sir, Mr. Jagjivan Ram, as I was telling
you. ..

st A%y v (zfeamr)
Hr.. .

: aryfa

(Interruptions)
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SHRI NIREN GHOSH : We cannot allow.
More than fifteen minutes have gone by.

SHRI LOKANATH MISRA I will
definitely have my say, whatever I have to
say. I tell you I will have my say. I will finish
my speech and then sit down. Nothing can
deter me. I tell you, unless you snub the other
side, because they are behaving in a very
unruly manner— unless they are snubbed—
they will not come to their senses. There is the
other side also . ..

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please keep quiet. | have asked
them to keep quiet.

[ RAJYA SABHA ]

to go into the failure of 5044

Cen-ral Blord of Direct Taxes

SHRI LOKANATH MISRA : As I was
telling you, Mr. Jagjivan Ram is a tax evader.
He is a tax evader and after eleven years he
was caught, not that he voluntarily said that
he had evaded tax ... .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI ) : Sir, I object to what my hon. friend,
Mr. Misra, is saying.

SHRI LOKANATH MISRA: I repeat it.

SFIRI P. C. SETHI : Just a minute. The
Resolution of the hon. Member is that this
House is of opinion that Government should
constitute a  Committee
consisting of experts . . .

SHRI RAJNARAIN Why the lion.
Minister is speaking?

SHRI P. C. SETHI : I havve every right to
interrupt and the hon. Miniter has replied to
the debate.

SFIRI RAJINARAIJN : Every Member has a
right to interrupt too.

SHRI P.C. SETHI : The hon. Minister,
while replying to the debate, has agreed to the
constitution of a committee of experts to go
into it ...

SHRI LOKANATH MISRA : Ido

not accept it.

SHRIP.C. SETHI : Now, toraa
particular question which has bee already
replied to during the course of questions
and answers in this manner is not desirable. If
the hon. Member wants, he can raise a special
discussion on thi particular issue.

SHRI LOKANATH MISRA: Sir, you are
in the Chair and he was not touching that point
because he knows that Mi Jagjivan Ram is
a taxdodger . ..

SHRI P. C. SETHI : He is not.
(Interruptions)
SHRI LOKANATH MISRA :
continue this way ?

SHRI MULKA GOVINDA REDDY
Let him continue and let him  finish it

quickly.

SHRI LOKANATH MISRA : When I was
saying that, somebody was getting up from
the other aide on a point of order.

Can we
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As 1 was saying, I am fully convinced that Mr.
Jagjivan Ram is a tax evader. He did not
voluntarily submit his tax return to the
income-tax authorities. When he was caught in
the House he did it, but all the same the
Commissioner has waived, has exempted him
from all penalties. Now having been excused
from penalties, has the Minister, either Mr.
Sethi, who is now running away ...

SHRI P. C. SETHI : I am not.

SHRI LOKANATH MISRA : You must
stick to your seat. Once you have intervened,
you must stick to your scat. They have the guts
to tell you that Mr. Jagjivan Ram is not a tax-
dodger. He has got all the concessions that
anybody could have got in this country and
through indirect means. If he had gone to a
court of law he would not have got these
concessions.

SHRI R. K. KHADILKAR: May I say
that the proceedings before the Income-tax
Commissioner or appellate authority are
judicial ? There is a finality about it. To make
an allegation that he is a tax-dodger and repeat
it again and again is most irrelevant and
uncalled for.

SHRI LOKANATH MISRA : It may be
quasi-judical or it may be anything, but is
there anybody in this country who has got
these concessions ? Let the Minister come out
with a' statement that some other gentleman in
the country was in arrears and had evaded
income-tax for eleven yeais, after eleven years
he was caught and thereafter he had been
allowed ali these concessions and exemptions
which Mr. Jagjivan Rim has been allowed.

sy fadsm aml ;. OFATT FIAET
rfsrd |
SHRI R. K KHADILKAR : May I point out

that there are hundreds of cases where the
penalty has been waived ?

SHRI LOKANATH MISRA : I would like
the Minister to quote a parallel instance

Now, the next point that I had raised jn this
House is the case of Mrs. Aruna Asaf Ali.
(Interruption). On another occasion I had
railed the case of Mrs. Aruna Asaf Ali who
had surreptiously got held of some money to
the tune, I am told, of Rs. 18 lakhs and she
had
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invested it in the Raisina Publications, which
are bringing out the Patriot, Russian
pamphlets and the Link I wanted the Finance
Ministry to go into it, to go into this particular
question of Mrs. Aruna Asaf Ali . ..

sft wirmwE arft : e, g w401 (-
F ¥ AT €@ & AT VAT TEH e
FATCH a1 WE | HAT T wq
TET A1 g0 KT AR AT GAA |

& AToFo AWANHT (Hew 92T ) AW,
O UF ATEE FIF AET § | WT H0L
WA WY 4 Fg Twdn g (w s
are A€ AT |

SHRI LOKANATH MISRA : I do not have
such a loud voice as some hon. Members have
got. That is a great disadvantage to me. |
cannot help that. Last time, as I have said, |
had raised the case of Mrs. Aruna Asaf Ali and
her investment of Rs. 18 lakhs in the Raisina
Publications. I wanted a probe and I wanted the
facts to be made known to Parliament a= to
whether wealth-tax and income-tax had been
paid on that. There has been no reply. They
have conveniently remained silent. When the
facts were told in the case of Mr. Jagjivan Ram
they are getting out concocted cases which are
unbelievable and in the case of Mrs. Aruna
Asaf Ali there is absolutely no reply. It is a
convenient silence.

Now, coming to the Resolution, about the
appointment of a Committee, I was insisting all
the time for the appointment of a Committee.
The hon. Minister said that he has accepted my
Resolution in part, but I do not want an expert
committee to go again into this matter. I know
what is the fate of an expert committee's report
and 1 know how they function. Mr.
Bhoothalingam was an expert and there are
many other experts who have gone into it.
What I wanted was that some Members of
Parliament should have been appointed, which
is conveniently ignored again. Members of
Parliament could have exerted their influence
in rectifying defects.

3P.M.

If experts could have come to your aid and
would have implemented it there would not
have been tax arrears to, the tune of Rs. 337
crores, nor would Mr. Jagjivan Ram have
escaped all penalities. What I was insisting was
that the Committee should consist both of
Members of
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Parliament and experts. Now that the Minister
is absolutly side-tracking the issue, I can never
accept what has been offered by him. I still
insist that if there has to be a Committee worth
the name and worth anything, it must consist
of Members of Parliament as well as experts
and tlie experts can only be there in an
advisory capacity while the actual re-
commendations will have to he made by
Members of Parliament. Then alone there can
be some strictness about the tax rules, or else
in this country after many of these Ministers
have lost their positions you would find that
probably 8o per cent of them who are in tax
arrears might be so for as long as they were
Ministers. I btdl insist and I hope Mr. Buupesh
Gupta in case of a division will vote for this

with me. Mr. Bhupesh Gupta, are you sleeping
?

SHRI BHUPESH GUPTA
wonderful speech. It puts me to sleep.

What a

SHRI LOKANATH MISRA : It lulls you to
sleep. I would definitely demand a division
and such of the hon. Members on the opposite
side who feel that tax-dodgers like Shri Biju
Patnaik, Shri Jagjivan Ram and whoever is a
tax-dodger, must be penalised and taken to
task and there should not be any exemptions in
their case, would kindly vote with me. Willi
that, I thank you for the time you have given
to me.

There is only one thing. A copy of a
particular memorandum has been passed on to
me. It was just pased on when I was walking
into the House. It i? a copy of memorandum
submitted to Mr. V.V. Giri, President, Union
of India, by one Mr. Paranjpye from Bombay,
from Mr. Khdilkar's State. He is a very
eminent editor of one of the journals and he
has submitted a memorandum regarding Mr.
Jagjivan Ram's tax evasion saying that aclion
should be taken.

Finally, before I sit down, I would again
appeal to the hon. Minister of State of Finance
to convey to the Prime Minister the feelings of
the House that the Prime Minister should
immediatery sack Mr. Jagjivan Ram out of the
Ministrv because he has been found guilty of
evasion of income-tax. Thank you.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : Mr. Misra do you
withdraw or press it ?

SHRI LOKANATH MISRA : I press JL.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN ) : The resolution before
the House is—I will read the resolution again
for the benefit of the House...

SHRI M. M. DHARIA : Sir, even the
Economy Panel has also recommended on the
same lines. Under these ciicums-tances may
we request Mr. Misra not to press it ?

(Interruption)

SHRI LOKANATH MISRA : 1 am
prepare to witndraw. On the Committee, let
them only say that they are prepared to take at
least some Congress Members from
Parliament.

SHRI BHUPESH GUPTA : My friend has
spoken al length. The basis of his case is
absolutely right. Tax evasion should be
tackled and a Committee should be formed.
But do not divide us when in spirit we agree,
though the wording we may not like.
Therefore I say, withdraw. In spirit we are in
agreement with you.

Resolution was, by leave, withdrawn.

RESOLUTION RE ABOLITION OF
PRIVY PURSES AND PRIVILEGES OF
EX-RULERS

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : The next resolution is in the
name cf Mr. Banka Behari Das.

SHRI NIREN GHOSH (West Bengal): Sir,
may I make a submission ? Let the mover
move the resolution, make a short speech, let
the Minister reply, after that let the debate
close, let us pass this. . .

SHRI LOKANATH MISRA (Orissa)
Why should there be a departure in this case ?
Let the debate proceed like every other
debate.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN ) : I will consider it later on.

SHRI BANKA BEHARY DAS (Orissa):
Mr. Vice-Chairman,with your permission, J
beg to move the following Resolution :

"This House is of opinion that Government
should take all legal and other steps for
the abolition of privy purses and
privileges of ex-rulers before the
presentation of the General Budget in the
forthcoming February session of
Parliament. "



